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SHRI DHARMENDRA PRADHAN: Sir, this question is entirely a different
question. ... (Interruptions)... 1 think, the hon. Member is asking about ... (Interruptions)...
This question is related to strategic storage. ...{Interruptions)... | can provide him the

information separately. ...(Interruptions)...
MR. CHAIRMAN: The House 1s adjourned to meet at 2.00 p.um.
The House then adjourned at four minutes past one of the clock.

The House reassembled at two of the clock,
MR. CHAIRMAN in the Chair.

MOTION REGADING THITEENTH REPORT OF
THE COMMITTEE ON RULES

MR. CHAIRMAN: Motion regarding the 13th Report of the Committee on Rules,
Prof. PJ. Kurien.

SHRI V. HANUMANTHA RAO (Telangana): Sir, ... (Interruptions)...

MR. CHAIRMAN: Please go back to your seat. Thisis a serious matter. Please do not
compel me to ... (Interruptions)... No, I am sorry. You cannot do this. ... (Interruptions)... 1

am sorry; you cannot do this. ... (Interruptions)...

ATY AYHT S8 IR A9 SgYl ... (FGEH)... You are compelling me to use a
rule against you. ...(Interruptions)... | am cautioning you. ...(Interruptions)... 1 am
cautioning you. ...(Interruptions)... Please don’t push me to use the rules

. (Intevruptions)...

DR K. KESHAVA RAO (Andhra Pradesh): Sir, I have to make one submission.
...(Interruptions)...

PO AFAE GG : gIHT ¥ ofl, HiE R 9 3 Wigvl L (EEH). .
MR. CHAIRMAN: Prof. Kurien.
PROF. PJ. KURIEN (Kerala): Respected Chairman, Sir, [ move:

"That the Thirteenth Report of the Committee on Rules presented to the Rajya
Sabha on the 25th November, 2014, be taken into consideration.”

Hon. Members, the Thirteenth Report of the Committee on Rules owes its origin to
a proposal received from the General Purposes Committee to shift the commencement of
Question Hour from 11.00a.m. to 12.00 noon. The GPC, atits meeting held on 11th August,

2014, considered this matter and approved the same. There was an overwhelming positive
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response to this proposal barring one or two Members. The GPC also recommended to

(1) reduce the number of Starred Questions from 20 to 15 and increase the number of
Unstarred Questions from 155 to 160 while retaining the overall number of Questions
as 173, and (ii) extend the time of sitting of the House by one hour. The Committee on
Rules, at its sitting held on 7th November, 2014, unanimously agreed to the proposal of
the General Purposes Committee. As a result of this, the Question Hour in Rajya Sabha
will now be rescheduled from 12.00 noon to 1.00 p.m. instead of 11.00 am. to 12.00
noon. Proceedings of the House will begin with laying of papers followed by Zero Hour
submissions, and House would sit from 11.00 am. to 1.00 p.m. and from 2.00 p.m. to
6.00 p.m. except on Friday when the House will reassemble after lunch at 2.30 pm. The
Rules Committee also recommended to shift the time of taking up Calling Attention from
12.00 noon to 5.00 p.m. The Report of the Rules Committee is Members-friendly. It
will now allow them to raise 15 Zero Hour matters per day instead of 10 and that too at
the beginning of the sitting of the day. The number of Zero Hour submissions per week
thus will increase by 50 per cent, that is, instead of 50 Zero Hour submissions in a week,
Members would now be 1n a position to raise 75 Zero Hour matters. Enhancement in the
time of sitting of the Council will also allow more matters to be discussed in the House.
The scheduling of the Calling Attention at 5.00 p.m. will allow hon. Chairman to admit
more Calling Attention Notices. The amendments to the Rules wherever required to give
effect to the recommendations of the Committee have been shown in Annexure to the

Thirteenth Report.

Hon. Members, I am of the view that these amendments would facilitate smoocth
conduct of the proceedings of the House, particularly, in the Question Hour and would

also make the overall proceedings of the House more productive.

With these comments, [ propose that the House may agree to the recommendations

contained in the Thirteenth Report of the Committee on Rules. ... {(Interruptions)...
57 T AT (ST UG « TR AEIG, § v Fe el

MR.CHAIRMAN: Oneminute, l am comingtoyou. Lethim fimish.... (Interruptions)...
Let him finish, please. ...{Interruptions)... Let him finish, please.

PROF. PJ. KURIEN: Then, along with that, I also move:

That this House agrees with the recommendations contained in the Thirteenth
Report-of the Committee on Rules presented to the Rajya Sabha on the 25th
November, 2014.

...(Interruptions)...



Motion reg. the 13" Report [26 November, 2014] of Comm. on Rules 371

£t T 3T < ww L (9.

MR. CHAIRMAN: There are speakers. Your turn will come. Mr. Raja, do you wish
to speak?

SHRI D. RAJA (Tamil Nadu): Yes, Sir.

MR. CHATRMAN: Please.

sft e srETe < g A A famaey & B
sft|urafd : aFR A 2 97 AT qi

sft e sgrETe < v 91 TEL € fr woRy g oyt e, Sl L (eaETE).

MR. CHAIRMAN: All right. Okay. Fine. Mr. Raja, your turn will come later. You
want to nsist on your right; okay, fine. I concede. The Motion has been moved. There
1s a one amendment by Shri P Rajeeve to the Second Motion. Members may move the

amendments at this stage without any speech.
SHRI P RAJEEVE (Kerala): Sir, I move:
That in the proposed amendment to sub-rule (5) of rule 180:-

(iii) for figure and word "5.00 pm.", the figure and word "2.00 pm." be
substituted

(iv) The proviso be deleted

The questions were proposed.
MR. CHAIRMAN: Is there any other amendment? No.
st 9 ST < IR

MR. CHAIRMAN: You wish to intervene in the debate.

#ft 91 3T : IR, B AN ST © Oad Bl

sftgumafy : w0

2t 91 3FraTe : AR W # wel fowar ® % e € anistie S0 uw e
H ®gl for@l 27 849 foddt Y o 9o 7 arisdc U9 o gad ol

Il : g9 2y wrIS & fou § 6 2nv esde in writing € |

Verbally, you can be understood, you can even be partially understood or

misunderstood. Go ahead, please. Move your amendments.
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MR. CHARMAN : Fine. Thank you. You have made your point.

i1 9 AT : H AT P ARl g, [F AT W9 Wy wfamiedt Rred ¥
I T8l 2l dim wAT 7 #1199 Fd T8 Tl ST SRR 11 99l SIRT iER 3Tds wY
S, ol &9 sav fiery g1 9IRA b 12.00 9 db w899 € "€l 9 9w 3
Uldedd o aRay g1 &9 a1 § 1 81 ver 82 <1 89 9 1.00 991 SIR7 2ffer &
BIFT B, B9 9@ IO 81 OIW & 3R IRBR gHP1 I T8 5! 8
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ft wumafa : 2y e 919 @ <1 You have raised a point. Please, let us not
refer to the British Parliament, because some of us know at what time Question Hour

takes place in the British Parliamentary system.

sft 91 araTe « ET ) A e i @Rl €, orR ue W sidete B,
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MR. CHAIRMAN: Thank you.
SHRI MADHUSUDAN MISTRY (Gujarat): Mr. Chairman, Sir.

MR. CHAIRMAN: Just one minute. Have vou given your name to speak? I have
names of people who wish to speak. Mr. Rapolu.

SHRI MADHUSUDAN MISTRY: Sir, [ didn’t give my name, but it is just a

submission.

MR. CHAIRMAN: But you have to give your name. A Member has given his

name.
SHRI MADHUSUDAN MISTRY: Sir, I can give it right now.
MR. CHAIRMAN: But that is not the way we do it.
SHRI MADHUSUDAN MISTRY: Sir, it is just a submission.

MR. CHAIRMAN: This is not the way we do it. Please; your colleague 1s standing
to speak.

SHRI MADHUSUDAN MISTRY: But, Sir, I have got just a submission to make.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Mananiva Sabhapati
mahoday, 1 would like to take this opportunity to humbly urge this august House to look
at the prevailing situation, the ground reality and the necessity of the perceived changes,

to covey our concern, our depth of debate.
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MR. CHAIRMAN: Are you speaking on the motion?
SHRI ANANDA BHASKAR RAPOLU: Yes, Sir; I am speaking on the Motion.
MR. CHAIRMAN: Then, please speak on the motion.

SHRI ANANDA BHASKAR RAPOLU: Sir, the moving of the Motion by the
Deputy Chairman for rescheduling Zero Hour, Question Hour, Calling Attention Motion,
enlarges the scope for individual Members to place before the House their views and to
attract the attention of the Union Government and the nation. This effort shall have to be
understood in a very fair environment. All these years, there were several experiments,
across several nations, in conducting the Legislature. Even in our Indian Parliament, in
this Upper House, the Chairman was consistently trying to evolve certain mechanisms, to
ensure the schedules and to give an elaborate scope to individual Members to participate

in the debate, to put forth their understanding of issues and to enrich the debate.
MR. CHAIRMAN: Please speak on the motion. We have limited time.

SHRI ANANDA BHASKAR RAPOLU: Yes, Sir. ...(Interruptions)... Being a
Member of the Rules Committee of the Rajya Sabha, I am pleading all to accept this
motion because for the last two days, we have been sitting here at 11 o’clock and the
attention raised through Rajya Sabha to the nation was perfect; we could raise issues of

national priority.

MR. CHAIRMAN: You are speaking on a motion of which you are a co-sponsor.
Please focus on it. If you wish to add anything to what the mover of the Motion has said,

please say so. Otherwise, the time of this House 1s precious.

SHRI ANANDA BHASKAR RAPOLU: Sir, in continuity, I support and 1 plead
that this august House may kindly accept it, because these changes will ensure wider

participation by individual Members.

MR. CHAIRMAN: Thank you very much. Shri Mukhtar Abbas Nagvi.

IIHEEs B AATAI | I WA SR WS B WA H g HAl
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ST gRelT edl §) eHN) dae @1 9o daig & "egd 9 &R ey b Hied 8
IHRIHD dlh & 2f sl ave ¥ 9d, 4% 89 94 ®! so1 M ¢ 2R 89 99 @
IR HY B Od BICT BT 25 T4, 2014 B o RO &, SI07 @ 379 @t 79w o) 9w
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SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, in support of the Motion
moved by the hon. Deputy Chairman, I would like to add a few sentences that it is true
that the matter was discussed in the General Purposes Committee a few months ago. 1
was a Member of that Committee and [ remember that majority of the political parties
were represented there and the unanimous view was that these changes should be effected
as proposed. Thereafter, it was taken up by the Rules Committee. There also I was a
Member and all the Members present in the Rules Committee unanimously accepted
the changes. My submission to all who have expressed their concerns is that we should
not be apprehensive of the changes that are proposed to be made. My party’s concern 1s
that people outside are watching us every day and every moment; crores of rupees are
being spent on the proceedings of Parliament and, day in and day out, the way we behave
and the way we disrupt the proceedings, have not been taken kindly by people at large.
Therefore, my humble submission to all hon. Members of this House is that we accept
the changes and don’t be apprehensive. Let us see what happens. If, at all, there is no
improvement in the near future, then certainly the House has the right to reconsider and
re-do. Thank yvou

SHRI P. RAJEEVE: Sir, I rise to support one part of the amendments moved as part
of this Report of the Rules Committee. Actually, there is a provision in the rule itself,
that it, Rule 38, which empowers the Chairman to change the timing of the Question
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Hour. We are very grateful to the Chairman for exercising that power unilaterally to
change the timing of the Question Hour. You have gone through a very good democratic
process. First, the General Purposes Committee discussed these things and then the Rules
Committee discussed these things thoroughly, and a unanimous decision was taken to

change the timing of the Question Hour.

Sir, as all of us know, this concept of Question Hour 1s contribution of British days,
namely, Montagu-Chelmsford Reforms and several other reforms. At that time, we had
started the Question Hour. But unfortunately, in the first Parliament of independent India,
there was no Question Hour for several days. The person who raised the first question in
the House became the first Deputy Chairman of this august House, that 1s, Mr. Krishna
Moorthy Rao. We have made several changes in the procedure of Question Hour after
that. We are grateful to the hon. Chairman. You had taken a very good initiative to allow
other Members to ask supplementary questions even if the questioner was not present in
the House. That is a very good change in this procedure. Now, this is another step. This
1s one of the important instruments to make the Government accountable to the society
through this Parliament. It will give an opportunity to Members to grill the Ministers
and the Government. So, [ support this amendment. We are for this change of timing of

Question Hour from 11 a.m. to 12 noon to 12 noonto 1 p.m.

Sir, regarding change in the timing of Calling Attention, I have one amendment. The
proposal 1s to change the time to 5 p.m. to 6 p.m. The Calling Attention is an opportunity
for the Members to raise very important issues. The Ministers come out with a statement
and the Members get an opportunity to seek clarifications. Most of the journalists of
regional newspapers will not be here in the evening because they have to go to their
offices to file their stories. Whatever issues are raised by us here after 5 o”clock, will not
be published in most of the newspapers in the country. So, my request is to withdraw this
proposal. My amendment is there. The Calling Attention, as per the existing procedure, is
taken up after the Question Hour. Tt is taken up at 2 o’clock. Please, allow the Members
to raise important issues through Calling Attention between 2 p.m to 3 p.m. It would be
beneficial to the House. It would be beneficial to the society also. I request the Chairman

of the Rules Committee, that 1s, you, Sir, to please pass this amendment moved by me.

SHRI D. RAJA: Sir, I respect the concerns continuously expressed by the Chair,
you being the Chairperson, about running the House smoothly and about having the
Question Hour regularly. Having said that, [ have a few points to make. One is, of course,

the change of timing of the Question Hour. We experimented this in the past. We had the
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Question Hour shifted to 2 o’clock. Then, we reverted back to 11 o’clock. The Leader
of the House is sitting here. He was the Leader of the Opposition at that time. We had
discussed this 1ssue. I think, the Question Hour can be at 11 o’clock. It 1s not that 1
undermine the importance of the rights of Members or the importance of the Question
Hour. Even today, I had one Starred Question. Yesterday also, I had one Starred Question.
But the House could not transact its business and it could not be taken up. But it does not
mean that Zero Hour worked. Today also, Zero Hour did not work. Yesterday also, Zero
Hour did not work. Neither the Question Hour nor the Zero Hour could take place. So, we
will have to be very realistic and very practical. My point is that the Question Hour can
be reverted back to 11 o’clock.

Secondly, regarding reducing the number of questions, I do notknow as to what is the
big difference between 15 and 20. Now, for one question, if we assume that five minutes
are given, then, for ten questions, it will be 50 minutes. We calculate like that because
one principal questioner will ask two supplementaries and then two other Members will
ask supplementaries. So, if we cannot take up even 10 questions, then, why do we have
15 questions? The practice is to have 20 questions because, at least, the Ministers are
expected to provide written answers to the questions asked by the Members. At least, the
Members get answers from the Government. [ think, we should stick to that practice of

having 20 Starred Questions. This is my second point.

Thirdly, I think, the Calling Attention cannot be taken up at 5 o’ clock, and, it should
be taken up early in the day. Earlier, we used to have Calling Attention immediately after
the Question Hour. If the House agrees, we can have it at 2 o’ clock, or, immediately
after the Question Hour so that the Calling Attention assumes its importance. Sir, it 1s an
important instrument to draw the attention of the Government on a particular important
issue. So, [ don’t think that taking up the Calling Attention at 3’0 clock is a good proposal.
I think, the Rules Committee should consider this and withdraw this proposal. Thank

you

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Thank you, hon. Chairman,
Sir. Sir, the Rules Committee has brought this proposal before this House but before
this, on this issue, there was a detailed discussion in the General Purposes Committee.
I was also a Member of that Committee, and, we discussed the issues threadbare. The
1ssue of shifting of Question Hour from 11.00 am. to 12 noon was considered, and, the
reason behind that was also considered. The reason was that every morning, or, even in
the evening after the House adjourns, there are some issues of urgent nature, on which

Members of some party or group get agitated, and, they want the matter to be raised early
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in the morning as the first issue. This has been actually happening, and, resultantly, the
Question Hour could not be taken up for days together because the Members, sometimes
rightly, want their issue to be taken up as the first issue and stand at 11.00 am. in the
morning, and, the Question Hour goes away. Sir, what 1s the effect if the Question Hour 1s
not taken up because of the rising of the agitated Members in the morning at 11.00 am.?
So far as the Government is concerned, it will be more than happy if the questions are
not to be answered but the Members who intend to raise questions are more interested to
get the answers from the Government, and, therefore, they press on the important 1ssues

raised in the questions.

So, looking into the past experience, and, keeping in view the importance of the
Question Hour, and, just for the purpose that the Question Hour should actually be allowed
to continue, it was decided that the Question Hour may be taken up at 12 o’ clock. And,
there was also reasoning behind taking up the Zero Hour at 11 o’ clock. In Zero Hour, the
important issues of the day are raised. If the important issues of the day are to be raised
early at 11 o’ clock, then, we should have Zero Hour at 11 o’ clock itself. We witnessed it
yesterday; we witnessed it today also that issues of certain importance were raised. The
Zero Hour, which 1s a one-hour time, 1s available to the hon. Members to bring out the

1ssues of public importance or any 1ssue of importance for a particular party, member or

group.

So, the shifting of Question Hour from 11 o clock to 12 o” clock had a definite
reasoning behind it, which, I feel, 1s justified, and, therefore, we support it. of course, if
it does not work for any reason, the House always has the power to look into it again
With regard to what Mr. Rajeeve has said about the timing of Calling Attention, I would
say that the same may be considered. The experience of a few days 1s that at 5 o’ clock,
the importance of the Calling Attention is not felt. That can be considered. But, so far as
other proposals made by the Rules Committee are concerned, we are in support of them.
Thank you.

SHRI BHUPINDER SINGH (Odisha): Mr. Chairman, Sir, it is a fact that it has been
discussed initially in the last Session. Some time during August, you called the Leaders of
all the political parties. My party, Biju Janta Dal, was also present there. It was an almost
unanimity that the Question Hour should be shifted from 11.00 am. to 12.00 noon and
at 11 o’clock, Zero Hour will be taken up. Sir, we are the most privileged country and
the most privileged Members of Parliament because it 1s only in our country where Zero

Hour privilege is there to the Members where they can raise issues of immediate public
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importance. This is not happening in many democratic countries, in many Parliaments,
of the world. This is really a rare privilege to us. So, we understand that hon. Chairman
with his vast experience thought that many Members are not able to raise matters of
public importance which are happening in their State. So, to facilitate the Members, if
we start this at 11 o’clock, laying of papers by Ministers will take 5-10 minutes, at least
50 minutes will be there for Zero Hour where you can accommodate, as it was discussed,
16 to 17 or at least 15 Members who can raise their important questions. Sir, Hudhud hit
our State and the State of Andhra Pradesh. But yesterday, the issue could not be taken
up. I had given notice for that. And, today also, Sir, the similar situation remained there.
So, 3ir, we know that the very intention of the Chairman is to facilitate and see how the
important State issues can be taken up. To facilitate the Members, you called the Rules
Committee meeting on 20th also, a week back. There also, it was decided that since it has
been decided in the earlier meeting let this practice be there. Of course, regarding Calling
Attention Motion, a debate has started. Normally, the Legislative Business should start
with Calling Attention Motion, if it is allowed. This is our practice. So, Sir, in this case,
we have authorized the hon. Deputy Chairman, who 1s also a Member of the Committee.
On our behalf, he has moved the motion, and I stand by in favour of the motion. World
will not fall, Sir. Let this Session be over. We can review it. We can sit across the table and
decide. In the next Session, we can also change it, if the Chairman or the whole decides
1t
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MR. CHAIRMAN: Tyagiji, are you speaking on the motion or are you making

another proposal?
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SHRI TIRUCHI SI'VA (Tamil Nadu): Sir, 1 rise to support the motion moved with

one or two points to be put forth for your kind consideration. T remember that since

day one vou assumed Office, you have been expressing the concern about the Question
Hour. T did not realise the importance of the Question Hour and that is because of some
restlessness, that prevailed in the House, which obstructed the Question Hour many a
time. A Question, which comes up for oral answer, 1s a very big thing. After it has come,
the stupendous job done by the Ministry and the material collected and the reply which is
being given, enlightens the Members and helps them to resolve many issues. For example,
if we see a Minister after getting an appointment with a representation, that representation
may be received but the reply may not be given. It might take a longer time. Whereas the
Question Hour brings the Minister to the House and he is compelled to reply, not only to
the Question but also to the supplementary questions raised thereby. So, the obstruction
of the Question Hour is really a serious issue. You had proposed earlier to have it at 2 o
clock after the lunch and many Members were not for that; it was expenimental. Again,
it was shifted to 11 o’ clock and now, on experimental basis, 1 think, it has been changed
to 12 o’ clock. But that also has proved to be a failure this moming. So, whatever may be
the time, things happen. But I hope that this change of time will help the Question Hour
to proceed in the coming days at least. Sir, everyone of us realises the importance of the
Question Hour, how important a question 1s and the reply that it fetches resolves so many

1ssues. So, [ welcome the change of the Question Hour time.

Secondly Sir, so far as the limit of the number of Questions from twenty to fifteen
is concerned, if the Question appears on the list of oral questions, that gives the Member
a lot of importance. Moreover, the reply which is being given by the Minister also gives
a better thing than the written reply. So, that could be considered to be retained at twenty.
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It is, of course, Unstarred. But if it appears in the list of oral questions, it will be an

appreciable one.

As far as this Calling Attention is concerned, though it is not something of the
publicity interest, as Mr. Rajeeve said, of course, any issue which we raise here should
reach the public in the constituency or in the nation. The Calling Attention has always
been a very, very important issue and once it is raised in the House, if it is discussed
before 4 o’ clock or 5 o’ clock, I think, the people from the Press, the media may carry the
malter. So, kindly consider shifting the Calling Attention or retaining the stafus guo to be
at 2 0" clock than at 5 o clock.

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, T would like to add that a serious
issue like this should have got more time. The TMC senior leader said that it went to
two types of Committees. One is the General Purposes Committee. And Members of
all Parties agreed to it, though T was not part of it. T represent a particular State n the
Council of States. So, I thought if everyvbody 1s agreeing, 1 have nothing more to add.
But I would only try to say what Mr. Rajeeve said. It is only repetition of what he said.
Calling Attention is one way by which we would really like to call the attention of the
Government. That means that it is a matter of the voice of the people and the voice of the
States also. We really expect the media to take note of it so that it really gains some kind
of importance. Instead of shifting it to 5 o™ clock, when all of us are not that attentive, if
it is shifted to 2 o’ clock or 3 0’ clock, whichever way the House feels, I think, that would
be all right. All that T wanted to say is that there should have been a little more wider
discussion on this because it is a far-reaching issue that has been raised. T was a Member
of the Committee earlier, I know that you had raised this earher. As my friend said, we
have been discussing this and we support it with Calling Attention being taken up for

reconsideration.
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PROF. PJ. KURIEN: Mr. Chairman, Sir, I would like to explain some of the points
very briefly and give reply to some of them.

Hon. Member Naresh Agrawalji mentioned about the change of timing of the
Question Hour for two-three days. That is done according to the Rule. Hon. Chairman
has only invoked the Rule which is his authority and prerogative to do. There is nothing
wrong in that. It is perfectly in order. That is the first thing.

You further said that you were moving amendments. Actually, vou said that you
were moving amendments. But you were totally opposing the Motion. Amendment
should be an addition or a variation or change or improvement. You are really opposing it

for which you have every right, and I respect your right.
SHRI NARESH AGRAWAL: T was not opposing it. I was giving good suggestion.

PROF. PJ. KURIEN: Yes, you were giving good suggestion. [ can concede that

also.

Hon. Member P. Rajeeve raised a question about Calling Attention. He has moved
an amendment to it. When we heard the hon. Member speaking, we also could gauge the
mood of the Members on that particular question. I don’t want to speak more on that. His
amendment 1s that Calling Attention should be there for one hour between 2.00 p.m. and
3.00 p.m. Harlier it was between 12.00 noon and 1.00 p.m. He has explained the rationale
also. Yes, Members do not do their work for publicity. But then it is publicity also. The
only persons who do not get publicity are the Deputy Chairman and the Chairman. All
others get publicity for what they do.

SHRI SITARAM YECHURY (West Bengal): But you are making up for that now,
Sir.

PROF. PJ. KURIEN: I got at least one opportunity.
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SHRI NARESH AGRAWAL: Tomorrow, you will get publicity.
SHRI SITARAM YECHURY: The media is taking note also.

PROF. PJ. KURIEN: T concede that there is a point in what he has said in the
amendment that it 1s better to shift Calling Attention which is now from 12.00 noon to
1.00 pm. to 2.00 pm. to 3.00 p.m. Keeping it at 5.00 p.m. has not come into force. Many
hon. Members have supported it. If that is the view of the House and if hon. Chairman

agrees to it, then there is no problem with that.

Hon. Member Tiruchi Siva raised a question about reducing the number of Starred
Questions from 20 to 15. But, [ would like to tell him that the total number of questions
remains the same and you will get answers for all the questions whether the question 1s
starred or unstarred. Giving publicity, whether it is starred or unstarred, is your personal
take. You can give it to the Press and they can publish your questions and answers. So,
that does not make much difference. But, kindly note one thing. [ have been in this House
from 2005 onwards. | had been in Lok Sabha from 1980 to 2000 for nearly 20 years. Not
on a single day I have seen all the questions exhausted. In Rajya Sabha also, we could

never take up all the questions. So, reducing the number from 20 to 15 will not...
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PROF. PJ. KURIEN: All right. You have made a point. We can consider this. The

House can consider this. It 1s for the House.
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SHRI VAYALAR RAVI (Kerala): By question lot, Members get a chance to ask
questions. Every Member gets a chance to ask his questions every day-when his name is

there. By this process, you are delaying their right to ask questions.
PROF. PJ. KURIEN: No, no. Any Member can ask questions. ... (Inferruptions)...
MR. CHAIRMAN: Anyway, you please continue.

PROF. P.J. KURIEN: T explained my view on what Mr. Tiruchi Siva has said. But,
Nareshji has a different view. Of course, it is up to the House to decide on that. T am not

commenting more on that.

Now, Ram Gopalji said that in the GPC, he opposed it. It is correct. In my statement,
[ have also said that there was an overwhelming positive response to this proposal barring
one or two Members. [ have not said that it was a unanimous decision in the GPC. [tis not
unammous decision of GPC. There were one or two dissenting voices and certainly, you
were the most important dissenting voice. We concede that. But, kindly note that all others
agreed and in democracy, we work on the basis of majority. We respect the minority view.
We always respect the minority view. We listen to that. That 1s democracy. We listen to
that and we give all opportunity to them to say that. But, we act on the basis of majority.
That is why, even though there were one or two oppositions, GPC recommendations were

taken as a decision and we proceeded with it. There is a point about that.

Now, hon. Members, I want to say one thing which is already said by Mr. Satish
Misra. For Members, Question Hour is the most important instrument to make the
Govemnment accountable. I myself was Minister from 1991 to 1996 and [ have dealt with
3-4 portfolios. I have not seen a single Minister saying, “Ch! I am sorry. The Question
Hour is gone.” If the Question Hour is gone, as I have seen, most of the Ministers would
be very happy. Don’t think Ministers or Government will be hurt by the cancellation of
the Question Hour. This 1s a fact. Secondly, if a Member prepares his questions and asks
pertinent questions or supplementaries, [ can tell you the Ministers respect that Member.
You try it and after that approach the Minister. You will see the difference. Therefore, this
is the most important and effective instrument, to put questions. One more point, doing
away with Question Hour 1s not in the interest of the Members. Now, on a number of days
Notice for Suspension of Question Hour used to come. Shri Naresh Agrawal and many
other Members gave Notices for Suspension of Question Hour. What was their argument?
The argument was that the issue was so important that we could not wait up to 12 o’clock;
it had to be raised at 11 o’clock itself. That was the argument. [ heard hon. Chairman
asking them, “Why don’t you raise the issue at 12 o’clock?”, and Members said that it
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was so important that it must be raised at 11 o’clock itself and that they could not wait
up to 12 o’clock. Now, the hon. Chairman has understood and accepted that argument
and allowed vou to raise issues at 11 o’clock. I think this is the most Member-friendly
amendment. 1 thank all those who spoke and supported the amendment. 1 respect the

voices of dissent but the House has to decide. Let the House decide.

Regarding the amendment proposed by Shri P. Rajeeve, you may put that to vote,

and after passing that we would move ahead.
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MR. CHAIRMAN : Thank you.
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MR. CHAIRMAN: Thank you. I shall now put the following Motion to vote.
The question is:

"That the Thirteenth Report of the Committee on Rules presented to the Rajya
Sabha on the 25th November, 2014, be taken inte consideration.”

The question was put and the motion was adopted.

MR. CHAIRMAN: 1 shall now put the amendment moved by Shri P Rajeeve to

vote. The question 1s:
That in the proposed amendment to sub-rule (5) of rule 180:-

(v) for figure and word "5.00 pm.", the figure and word "2.00 ram" be
substituted

(vi) The proviso be deleted

The motion was adopted.



336  Short Duration [RATYA SABHA] Discussion

MR. CHAIRMAN: T shall now put the following motion to vote. The amendment

is adopted. The question is:-

"That this House agrees with the recommendations contained in the Thirteenth
Report of the Committee on Rules presented to the Rajya Sabha on the 25th
November, 2014."

The Motion, as amended, was adopted.

SHRI P RAJEEVE: Sir, I have moved amendments to most of the Bills that were
taken up in the House. But this 1is the first time that my amendment has been adopted. 1
am grateful to the House for that... Interruptions)...

SHORT DURATION DISCUSSION

Re. Money held in foreign bank accounts by Indian citizens

and business entities in violation of law
MR. CHAIRMAN: Short Duration Discussion. Shri Anand Sharma.
(MR. DEPUTY CHAIRMAN in the Chair:)

SHRI ANAND SHARMA (Rajasthan): Mr. Deputy Chairman Sir, I along with other
Members of this august House wish to raise a discussion on black money stashed abroad
n bank accounts of Indian citizens and business entities which are in violation of the laws.
The money which is ill-gotten, we understand, would be referred to as the black money.

Money which is proceeds of some crime, drug trafficking, smuggling ... {Interruptions)...

SHRI DEREK O’BRIEN (West Bengal): Sir, this is an issue which concerns the

whole country.
MR. DEPUTY CHAIRMAN: So, what?

SHRI DEREK O’BRIEN: We are requesting the Finance Minister to be here. We
are all raising this issue. We are raising the money issues and it is so easy that you just
walk out from here. We want the Finance Minister here. Where 1s the Finance Minister?
Let the House be adjourned, Sir.

MR. DEPUTY CHAIRMAN: The MoS Finance is here.

SHRI DEREK O’BRIEN: No, Sir, adjourn the House, Sir. This is such a big issue.
This cannot be taken lightly. Adjoumn the House, Sir, till he comes. What 1s this? Are we

here just to talk? ... (Interruptions)...



